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following correction may be made in the 
reply given earlier to the, Unslarred Ques-
tion :-

In column 4, at page 2 of the statement 
"Action against newspapers and journals 
under the DIR" against 'Siyasat 1adid', 
Urdu daily-

For "A case against tbe editor, printer and 
publisher of this paper was registered 
for publiahing a highly communal and 
objectionable article. Editor of this 
paper has been discharged by High 
Court. 

s./IJti/u/(! "A case against the editor, printer 
and publisher of this paper was regis-
tered for publishing a highly commu-
nal and objectionable article. The 
State Government have subsequently 
issued orders sanctionina withdrawal 
of tbe case against the editor and pub-
lisher of the daily 'Siyasat 1adid' keep-
ing in view of the revised policy re-
garding the application of the 
D,fence of India Rules. 1962." 

12..16 brs. 

PAPERS LAID ON THE TABLE 
FINAL REPORT OF THE ROAD TRANSPORT 

TAXA.TION BNQUTRY COMMITIH 

THE MINISTER OF TRANSPORT 
AND SHIPPING (DR. V. K. R. V. RAO) : 
I beg to Ia.y on the Table a copy of the Final 
Report or tbe Road Transport Taxation En-
quiry Committee. [Placed in Library. 
SeeN". LT-1973/67] 

NAVAL CEIlBhlONIAL, CoNDITIONS 01' 
SERVICB AND MISCELLANEOUS (SIXTH 

ANI!NDIIIBNT) Rt!OULATIONS, 1967 
THE MINISTER OF STATE IN THE 

MINISTRY OF DEFENCE .(SHRI L. 
N. MISHRA) : On behalf of Sardar Swaran 
Singh I beg to lay on the Table a copy of the 
Naval Ceremonial. Conditions of Service 
and Mi,cellaneous (Sixth Amcndment) 
Regulations, 1967 published in Notification 
No. S.R.O. 362 in Gazette of India dated 
thl! 25th November, 1967 under section 185 
of the Navy Act, 1957. [Placed in Library. 
See No. LT-1974/67] 

GOA. DAMAN AND Ow (ABSORBED 
EhlPWYEIlS CoNDmoNS OF SERVICE) 

AMENDMENT RULES. 1967 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAlRS(SHRI 

elc. (SI.) 

K. S. RAMASWAMY): On behalf of 
Shri Vidya Charan Shukla I beg to lay 
on the Table a copy of the Goa, 
Daman and Diu (Absorbed Employees Con-
ditions of Service) Amendment Rules, 1967, 
published in Notification No. 3702 in Gazette 
of India dated the 21st October. 1967 
under sub-section (3) of section 3 of the 
Goa, Daman and Diu (Absorbed Emplo-
yees) Act, 1965. [Placed in Library. Set 
No. LT-1975/67]. 

MESSAGE FROM RA1YA SABHA 
SECRETARY: Sir, I have to report the 

following message received from the Secre-
tary of Rajya Sabha :-

"In accordance with the provisions of 
rule 127 of tbe Rules of Procedure and 
Conduct of Business in the R~ya Sahha, 
1 am direcled to inform the Lok Sabba 
that the Rajya Sabba, at its sitting held 
on the lIth December, 1967 agreed with-
out any amendment to the Cotton Tex-
tile Companies (Management of Under-
takings and Liquidation or Reconstruc-
tion) Bill, 1967 which was passed by the 
Lok Sabha at its sitting held on the 28th 
November, 1967." 

COMMI'ITEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

SEVENTEENTH REPORT 

SHRI R. K. KHADILKAR (Khcd) : I 
beg to present the Seventeenth Report of the 
Committee on Private Mcm bel'S' Bills IUld 
Resolutions. 

12.17 brI. 
STATEMENTRE:DAMAGE TO 
KOYNANGAR AND PR01ECT 

DUE TO EARTHQUAKE 
Mr. SPEAKER: Dr. K. L. Rao to make a 

statement about the earthquake. 
THE MINISTER OF IRRIGATION 

AND POWER (DR. K. L. RAO) : Mr. 
Speaker, Sir, I wish to make a stalement on 
the damage to Koyna Project and Koyaa-
nagar due to the earthquake on the II th 
December, 1967. 

Construction of the Koyna Dam was com-
menced in 1956 and the first partial filling of 
the reservoir started in 1961. Power 1Il-
neration commenced in 1962 and at preIIlIlt 
constitutes about 40 % of the totlll power 
generation in Maharashtra Stale. 
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[ Dr. K. L. Rao ) 
c:oDltruction joints. Except in these small 
tuaDcls, no cracks were noticed elsewhere. 
Nor further effects wel'e noticed as a result 
or the 11 th December earthquake in the 
avU engineering structure of the Power 
House. 

As a result of the earthquake, one of the 
cin:uit breakers in the outdoor switcbyard 
(at Pophali) MDt out of alignment brealcing 
ita insulation and the generators conse-
quently tripped. As stated earlier, the elec-
trical equipment in the Power House do not 
appear to have been damaged and it is possi-
sible to restore the power supply in a week 
or two. Electrical engineers incharge of tbe 
Station feel that a thorough check of the 
IlIIcllines, specially 0 f the hearings is desira-
blo before starting the machines by way of 
abundant precaution. The work bas been 
taken in band. I have asked the Chairman, 
Mabarashtra State Electricity Board, Mem-
llII£ (Hydro-Electric), Member (Designs and 
Rlilllearch), Central Water & Power Commis-
sion, and other engineers to remain at the 
spot and make an early resumption of power 
geoc:ration. 

Koynanagar, the colony built for the con-
struction of the dam and other works at 
Koyna suffered very badly as a result of 
earthquake. Most of the buildings coIlap-
sile!. The only ones standing unaffected 
are the ones built of steel columns and 
roofed with corrugated sheets. Almost 
aU the residential bUildings offices, etc. at 
Koyna were built as tempotary structures 
using stone or brick works and tiled roofings. 
These could not stand the violent mo-
tion of the earth. It is estimated that 33 
penons died at Koynanagar and about 200 
seriously injured. This number docs not 
iDClude the persons affected in the nearby 
villages. Koynanagar bore the burnt of 
the disaster due to its nearness to the epi-
ceDture and the naure of the buildings. 

In the face of tragic occurrence, I found 
the Chief Engineer and other cfficers at 
Koyns full of COnfidence and discharging 
their duties with great devotion. 

Koyna Dam and the related works are the 
fint of the large river valley structures in 
Qar country to he subjected to a severe earth-
qllake of the type experienced. To advise 
011 the PQSSibility of recurrence of severe 
earthquakes in future in this region and on 

tbe protective measues, if any, Deeded to 
strengthen the structures against sucb severe 
attacks, I am taking steps to constitute 
a High level Committee of Expert Seismo-
logists and Engineers including an exert 
from foreign countries where severe eartb-
quakes occur. 

MR. SPEAKER : Shri P. Rama-
murti : 

'IT ~f~ (~) :~~, 
~~iFT~~~I~ 
~iFT~'IfT~?:ITI~ 

~~~I 
MR. SPEAKER : No, If ) allow one 

member, I will have to allow other, and there 
will be a debate right now. 

'IT "'! f~ : ~ 'lilt ~~ I 
~1f{~;f~~'IIT~~ I 

MR. SPEAKER : If he wants to have a 
debate on this, let him give notice. We can 
have a debate for one or two hours, If he 
has some material on which he thinks a use-
ful debate can be held, we can have it, say 
for an hour. I have no objection to discu~­
sing it. 

11'26 brs. 
PERSONAL EXPLANATION BY MEMBER 

SHRI P. RAMAMURTl (Madurai): 
On 11-12.1967, the Minister for Home 
Affairs made a statement in response to a call 
Attention Motion on the "reported anti-
national activities in West Bengal and Kash-
mir by the Communist Party of India (Mar. 
xist)." 

That statement and the subsequent state-
ments made by various members under the 
guise of putting questions, made the purJlOSC 
quite clear. It was to use the Parliamentary 
forum for creating a political climate for an 
attack on ou r party. 

As early as 1959, when the dispute betweeR 
China and India came to the O{ICD, the then 
united Communist Party of India bad taken 
the stand that the question can and must 
be resolved through a negotiated political 
settlement. After we separated, we conti-
nued to advocate negotiations for a politi-
cal settlement. We will continue to do so, 
since we are convinced that this alone is in 
the interest of our country. Any amount 


